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19 ,02%03

Ld. Counsel for the
Applicant is presente The
Respondents are absent on
call., NO steps: n by
them to file any counter,
Theréore, put up before the
Bench for further orders,
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Qrder dated 27.,2.2003

By £iling Memo dated 27 .2.2003"
counsel f£or the applicant cmaves indulgence
of the Trilunal seeking permission to
withdraw this Original Application inasmuch
as the applicant's grievamee has been met
by virtue of advertisajent at Annexure~R/1
to Me.a4.167/03.

Heard sShri A.KeBose, learned Senior
Standing Counsel for the Respondents.

In view of memo £iled and submission
this Oe.As is

made, disposad of as withdrawn.

Maih 167 /03 1s disposed of accordinglve.
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